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}O"OR.T'i·NI!\TH REPORT 

I, the Chairmall o{ the CommittCl' on Pri"illc Members' Bills and ReIolutiom, bavina 
been authorUed b} lhe Committee 10 present lhe Repon on lheir behalf, present thIS 
Fany·NiDch llepon. 

2. The Commillce melon the ith May. 1969, for-
I, Alloca~-ot liUle LO the: Roolulions !iC!l duwn in the Lisl of Business for Friday, 

the 9th May. 1969. 

II. Lial5ihcalion and allocation of time tor diKUSSioll of the following four Bills 
under kulc 294 (I) (b) and 294l1) (c) of the Rules of Procedure, rcspectively:-

(I) The Tradt, Unions (Amendmenl) Bill, 1969 ( • .fmt:lldmenl 0/ section 2 and 
s"bst,'Ulichl at sr.t'tiO'lS ' •• !J, 1"11-.) by Shri Tenneti Viswanatham. 

(2) The Constitution (Amendment) Bill. 1969 (Amendmen' 0/ ar'icles 86 GIld 
175 and omISSion 01 a,.ticles 87 tJnd 176) by Shri Telmeti Vi,wanatham. 

(5) The Conferment at DC:COrluiOib Oil PerlOn, (Abolilion) Bill, 1969 by Sbri 
J, B. Kripa1ani. 

(4) The Conltitution (Amendmeut) Bill, 1969 (Amendmenl 0/ orlick, 217 and 
224) by Shri Om Praltub Tyqi. 

Ill. Allocation ot time for diacUilion ot the Indian Penal Code (Amendment) Bill, 
1967. u Passed b) Raj)a Sabia .. and a~ reported by the Select Committee. 

5. The Member, whOle RCIOlutioDi hall been included in the List of Busineu for We 
9th May, 1969 had been invited to prescnt their viewl on the R.eeolutioDi before the 
Cc:amittee. Dr. Ranen Sen attended W sitting. 

4. The Committee rec.ornmended the allocation of time aa (OUOWl:-

(1) Resolution regarding abolition of privy punes. '. boun. 
(2) Resolution regardin, Withdrawal of troop by U.s.A. from Vietnam. 1, boun. 

CIIusa{teat'",l and Allocalion 01 lime 10 Billl 

~. The Mcmben concerned had been invited to prescnt before the Committee their 
view. on their Billa. Sbri Tenneti Viswanatham atterided the sitti~. 

6. After considering all a~peclS of the &Ils. the Committee placed all the Billa in 
category 'B' and recommended al1ocation of time to them aa indicated below:-

(I) The Trade UnioDi (Amendment) Bill. 1969 (.4mentlment 01 
sec'ion 2 and substitution 01 sections 4. 5, etc,) bJ 8bri Tenneti 
Viswanaabam 

(2) The Constitution (Amendment) Bill, 1969 (Amendment Of 
articles 86 and 175 arid omiuion of articles 87 _ 176) by Shri 
Tenneti Viswana~ 

(5) The Conferment of DeCln'aUoDl on PerIODS (Abolition) Bill. 
1969 by Sbri J B. Kripalani. 

(4) The Constitution (Amendmellt) Bill. 1969 (.4mendment 0/ 
articles 217 and 224) by Shri Om Prakash Tyap. 

1 bour. 

1 hour. 

hour. 

hour. 

AllOC1ltion 01 time 10 Bill, tJI fHUSed IYy R4fya SabluJ and tJI reflorUd by the Sekct Com"';,," 

7, Sbri Diwan Oland Sharma. the Mcmber·in-cbargc 0( the Bill, bad been invited to 
praent before the Committee his views on the Bill. He did DOt attend the sitting. 

8. After CODIidering all aaper..ll of the Bill. the Committee allotted 2 boun for the 
diacuaion of the Indian Penal Code (Amendment) Bill. 1967, • pueed by Rajya Sabha 
and as reponed by Select Committee. 



• 
9. The Commit&« I CCDIIlIDended tbat-- ,_. -- -- --- .eo-

- (i) tIk allocation of li~ to raoiutioru .... ibuwD iD puapapb .. above, be .-
to by rbe HOUle; 

(ii; the daHificalion and .1l1acalioD of time to BillI as sbown in panpaph 6 above 
be agreed to by the HOUle; and 

(iii) the a!location of lime to the Indian Penal Code (Amendmatt) Bill. 19&7. as 
pa.tcd b) ROihOil S"bhOil .. nd : .. repurted by tbe Select Committee be acreed 
10 by the HOllie. 

Na:\t Dr.uu; 
"fay i. 1969.:.., .. ___ _ 
rtl;M4ltha 17. 1t491 (Sa'itl). 

It. I. UlADIUAIl, 
CUi,.",.,.. 

Lomm;'," on Privtlk Member( Billl 
.,." RaoIIlliOfll. 




